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102 H. P. CODE (KIIRD SUPPL.) 

[Authoriscd Btgiisl~ f C.K~ of tll n Hitnuchal Pradeslt -Rajbliarhn (An irpurak 
L7pbandIt) Adtiniyatn, 1981, ,as rcguiretlurrdcr.Ciarrse (3) of Artick "345 of the Cons- 
tiltrliorr of InrJia]. 

THE WMACHAL PXADESH OFFICIAL LANGUAGE (SUPPLEMENTARY 
' 

PftOVISIONS) ACT, 1981 

(Act No. 12 of 998 l 1  

ARRANGEMENT OF SECTIONS 

Sections: 

I. Short title. 
2. Desnitions. 
3 .  Authoritative te\?s in Hindi of Himachal Pradesh Law. 

(Received the assent of the Governor, tlirnachal Pradesh, on the 1 G t h  -May, 
198 1 an6 was p u b l i ~ k d  in  R.H.P., Extra., dated the 28th May, 1981 at 
page 404). 

A I ~  ACC lo pro vide for tile publication of audloritative fcxis irt Hhdi of L a w s  passed 
origittally by  the State Legislature in E~tglisil and for ,??ratters cattnect ed ' 

therewitlr. 

BE it enacted by the Hiniachal Pradesh Legi~lative Assembly in.the Thirty- 
sccond Year of t l ~ e  Republicof India as follows:- 

1. Short title.-This Act may be called the Ijimacbal Pradesh Official 
La~uage(Sup~lcm~nt&ry Pro~bions) Act, 198 1. 

2. Definitiom.-In 8 1 s  Act, un!ess the context otherwise rcqr~ires,- 
(a) "Hirna,~haI Pradesh Law" mcans, - 

( i )  an eaactn~ent passed orjginallpby the State LeyisIative Assembly; or 

( i i )  a Regulation made originally by the Governor of Himackal Praeesh 
under the Fifth Schedule to thc Constitution of Ind ia ; 

in En~lish lamuaee and includes any notification, order, rule, re~ulation or bye- 
law issued or made thereunder in E ~ l i s h  lauzuape; 

(b') expression "Hindi" shall have the meaning assigned to that =pression 
in clause( a) of section 2 of the Flimac!lal Prac' a11 Official Language 
Act, 1975(1 of 1975). 

3. Authoritalive texts in liindi of Himachal Pradesh Law.--A translation .' . 
in Hindi made by and publisheJ under the authority of the.Govcrat>r UP Hima- 
chal Pradesh in the OScial Gazette of any HimnchaI Prdesh Law shall be 
deemed to be the au thoritativete* thereof iu Hindi. 

1. For shtcmenl of Objects acd Rcasons see R.H.P., Extra., dalcd 84-1981, page 206. 




